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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 476/2023

Hriday Narayan Mishra. ..., Applicants
Versus
State of U.P. & Ors. .....Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 476/2023

Hriday Narayan Mishra. ... Applicants
Versus

State of U.P. & Ors. .....Respondents

REPORT IN COMPLIANCE WITH THE ORDER DATED
26.04.2024. ON BEHALF OF DM BASTI.

MOST RESPECTFULLY SHOWETH :

1. That the present report is being filed before this Hon’ble
Tribunal in compliance with the directions passed by this

Hon’ble Tribunal vide order dated 26.04.2024 as under:

“1. Vide order dated 06.10.2023 notice was ordered to be
served on respondent no. 4 through the District Magistrate,
Basti and for this purpose notice issued to it was sent to the
District Magistrate, Basti by E-mail for getting service of the

same effected on it and sending his report in this regard.

2. No report was sent by the District Magistrate, Basti on
which costs of Rs.10,000/- were imposed on him and he was

directed to serve the notice and send his report.
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3. Costs have not been deposited and report regarding

service has not been sent by him.

4. In these facts and circumstances District Magistrate, Basti
is directed to pay costs of Rs. 10,000/- in addition to costs of
Rs. 10,000/- imposed vide order dated 09.01.2024. The costs
of Rs. 20,000/- be deposited within one month with the
National Green Tribunal Bar Association, Principal Bench,

New Delhi.”

. That it is pertinent to mention here that in compliance with
the order dated 03.08.2023, there were directions to
constitute a joint committee comprising of UPPCB and DM,
Basti. That the steps to close the illegal brick kilns were
taken on 08.08.2023, on 29.08.2024 The final report was
made stating that the compliance was done as per the orders.
That on 27.12.2023, they did a revisit and inspection for the
brick kilns and found them to be closed. A true copy of the
report dated 29.08.2024 is annexed here as ANNEXURE -

1.
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3. That the first notice dated 18.01.2024 was duly delivered by
Lekhpal (Anil Raj) to the brick kiln owners and was
acknowledged with a notice duly delivered and received by
Ashish Shukla, son of Ram Prakash Shukla, the owner of the
brick kilns. That on 03.02.2024, the Additional District
Magistrate, Basti sent the letter to the District Magistrate,
stating the NGT Judicial Order dated 18.01.2024, has been
complied with where the notice is sent to the brick kiln
owners. A true copy of the notice dated 18.01.2024 with the
ADM letter dated 03.02.2024 is annexed here as
ANNEXURE - 2.

4. That the Hon’ble Tribunal was pleased to pass an order on
26.04.2024, directing and issuing a second notice dated
08.05.2024, directing the DM to ensure that the notice is
subsequently served in compliance of the order dated
26.04.2024, to the owner of the brick kilns and confirming
the closure of the brick kilns. A report dated 20.07.2024 was
prepared on behalf of the District Magistrate, indicating that
the notice had been served to the brick kiln owners. That
further steps were taken in compliance with the order dated
26.04.2024. A true copy of the report dated 20.07.2024 is

annexed here as ANNEXURE - 3.
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5. That the order passed with specific directions for compliance
was not adhered to, resulting in the imposition of a cost of
Rs. 10,000/-. Further non-compliance led to an additional
cost of Rs. 10,000/- being imposed. The costs of Rs. 20,000/-
have been deposited and received by NGT Bar Receipt No.
432. That a true copy of the Receipt is annexed here as
ANNEXURE - 4.

6. That the delay caused in filing the compliance of the earlier
order and payment was not deliberate and intentional.
Therefore the avermanent made in this present compliance

may be taken on record.

THROUGH

PRIYANKA SWAMI

Standing Counsel for SEIAA, UP.

F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014

DATE : 23.07.2024 8800656660
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 476/2023

Hriday Narayan Mishra. ~ eeeeeee Applicants
Versus
State of U.P. & Ors. .....Respondents
AFFIDAVIT
I, Sh. Vijay Kumar Gupta aged about 36 years s/o Sh. A. K Gupta is presently

Sadar, UP. - 275101 having an office at

posted as Nayab Tehsildar: Basti Tehsil,
Nayab Tehsildar., Basti Tehsil, Sadar. Uttar Pradesh - 275101, C+ sew Delh
Presently ot New Deinl

1. That I am posted as stated above and well conversant with the facts of the present
case and as such competent to swear this affidavit before this Tribunal.
That the accompanying report has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying reply are true and correct and the

knowledge has been derived from official records and nothing material has been

concealed therefrom.
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g

DEPONENT

VERIFICATION

Verified on solemn affirmation a;c‘i;iew Delhi (A’l g-lisl i 2%‘;} of JULY 2024, that

| the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.

DEPONENT
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Item No. 08
Court No, 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEw DELHI

Original Application No. 476/2023

Hriday Narayan Mishr Applicant

Versus

State of U,P, Respondent

Date of hearing: 03.08.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a letter petition received by Post

ORDER

1. The grievance in the present application is regarding running of brick
kiln in the name of M/s Vaibhav Bricks Field in Village Pikora (Tenui), Post
Office Tinich, Tehsil Haraiya, District Basti, Uttar Pradesh by Ram Prakash
Shukl son of Late Shri Krishan Narayan Shukl resident of Ramvapur,
Kharagbahadur Sahi, Police Station Gaur, Tehsil Haraiya, District Basti in
violation of siting criteria and environmental norms without obtaining NOC
from the concerned authorities causing environmental pollution posing
health hazards to the residents of the locality and also affecting the

livestock and agriculture.

2. Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the
enactments specified in Schedule I to the National Green Tribunal Act,

2010,


ANNEXURE - 1
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3. In view of the averments made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPCB) and District Magistrate (DM), Basti and direct the sume to meet
within one week, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and take appropriate remedial
action by following due course of law and giving opportunity of being heard
to the project proponent. The State PCB will be the nodal agency for

coordination and compliance.

4. Factual and Action taken Report may be submitted within one
month by e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Supported PDF and not in the form of Image PDF.
5. List for further consideration on 06.10.2023.

6. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the UPPCB and DM,

Basti by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 03, 2023
Original Application No. 476/2023
DV
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3. In view of the averments made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position and ke
appropriate remedial action. Accordingly, we constitute a Joing Comumittee
comprising of Uttar Pradesh Pollution Control Board (UPPCB) any District
Magistrate (DM), Basti and direct the same to meet within one week, undertake
visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the
Jactual position and take appropriate remedial action by following due course
of law and giving opportunity of being heard to the project proponent. The State
PCB will be the nodal agency for coordination and complionce,

4. Factual and Action taken Report may be submitted withiy ene monih by e-

mail at ju(licial-ngr@gov.in preferably in (he form of searchuple POF/OCR
Supported PDF and not inthe form of In:age PDF,

5. List for further consideration on 06, ] 0.2023.
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DY SPEEDPOST A DJEMALL

DY LHE NATIONAL GREEN TRIBUNAL, NEW DELHI

Qriginal Application No. 767023

Hrutay Narven Mishy Vo State of Uttar Pradesh & Ors

Als Vatbhay Brick Field Village-Pikorn (Teasd),
j Toe-Tiveh Tehsit Harrabyn, Basti-2 72001 (RESPONDENT No 4)

NOTICE

Whereas the above ttled Applcation was listed before the Hon’bic Tribunal on
12024 (copy of vrder, report & petition dre enclosed), when the Hon'ble Tribunal inter-aha

nassed the following order (reproduced relevant extracts only) -

(" Y
Al

Notice be issued to respondent No. 4 again and be served on respondent
1o 4 through the District Magistrate, Basti and for this purpose notice issued
01t be sent to the District Magistrate, Basti by E-mail for getting service of
the same eflfected on it and sending his reportin this regard.

4. List for further consideration on 28.02.2024

N : ;;~,=: ston will be Listed for further bearing
we the Hon'ble Tnbural 28% Februan 202 hndkul House, Copernicus Marg, New
Delhi-110001 through physical hearu

cal hea ad option) when you may appear before the
lun ble Tribunal esther in pers v pleader duly mstructed, and file reply/response. as per
echions of the Hon'ble ] wl vide Order dated 09 01 2024
| 4 fiirt $ latar: f ves TP - . !
lake furth ce | fauit of veur appearance on the date above mentioned. the
I Apphica 0 heard and determuned 1n vour absence
4 Given unde and and the seal of this Hon'ble Tribunal. on this 18" Junuary. 2024
Nt e iy Vet . { 4 . o
Note or Urders, Cowse Lists & other imformation please visit owr websire
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BY SPEEDPOST A.D./EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 476/2023
Hriday Narayan Mishr Vs, State of U.P. & Ors.

To
1. M/s Vaibhav Brick Field
Village-Pikora (Tenui). Post Office-Tinich, Tehsil, Harraiya, Basti
Uttar Pradesh - 272185~ (Respondent no. 4)

NOTICE

Whereas the above titled Application was listed before the Hon'ble Tribunal on
20.04.2024 (copy of order & application are enclosed). when the Tribunal inter-alia passed the
tollowing order (reproduced relevant extracts only):-

“6. Notice be issued to respondent No. 4 again and be served on respondent no. 4
through the District Magistrate, Basti and for this purpose notice issued to it be sent to
the District Magistrate, Basti by E-mail for getting service of the same ¢effected on it
and sending his report in this regard.

7. List for further consideration on 25.07.2024"
_dedkkok ok

before the Hon'ble Tribunal on 25" .lul_\fi()24. at Faridkot House, Copernicus Marg, Ncw
Delhi-110001 through-physical hearing (with hybrid option). when you may appear betore the

2 Now, take further notice that the above matter will be listed for Turther consideration

Hon'ble Tribunal either in person or by a pleader duly instructed. and file reply/response. as per

directions of the Hon'ble Tribunal vide Order dated 26.04.2024.
3. Take further notice that in-default of your appearance on the date above mentioned. the

said Application will be heard and determined in your-absence.
4. Given under my hand and-the seal of this Hon’ble Tribunal. on this 08" May. 2024.
Note: (For Orders, Cause Lists & other information. please visit owr websi

e greentribunal gov.in). /
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BY SPEEDPOST A.D/EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 476/2023
Hriday Narayan Mishr Vs, State of U.P. & Ors.

To
1. M/s Vaibhav Brick Field
Village-Pikora (Tenui), Post Office-Tinich. Tehsil, Harraiva. Basti
Uttar Pradesh - 272155 (Respondent no. 1)

NOTICE

il

Whereas the above titled Application was listed before the Hon'ble “Tribunal
26.04.2024 (copy of order & application are enclosed). when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

e served on respondent no. 4
issued to it be sent 1o
same ¢ffected on it

“6. Notice be issued to respondent No. 4 again and b
through the District Magistrate, Basti and for this purpose notice
the District Magistrate, Basti by E-mail for getting service of the
and sending his report in.this regard. -

7. List for further consideration on 25.07.2024”
_kdkdedk ok

e that the above matter will be listed for further consideration
s Julv.2024. at Faridkot. House, Capernicus Marg, New
tion), when you may’ appear ‘betore the

2. Now, take further notic

before the Hon’ble-Tribunal-on-2

Delhi-110001 through physical hearing (with hybrid op

Hon ble Tribunal either in p

directions of the Hon’ble Tribunal vide Order dated 26.04.2024.

3. Take further notice that in default of your appearance on the date above mentioned. the

said Application will be heard and determined in"your absence.

4. Given under my hand and the seal of this Hon’ble Tribunal. on this 0
Note: (For Orders, Cause Lists & other information, please  visit_our

8" May. 2024,

“I‘J/’ \ ‘;'(

e ereentribunal gov.in).
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National Greey Tribuiial BY L
Faridkot House, Copernicys Marg,

New Delhi-110001
No. NGT/Judicial/OA/476-2023/

Dated: 08.05.2024
To
District Magistrate, Bastj
Collectorate Basti; U.P - 272001
Emeil: dmbas@nic.in

Sub: Service of Notice dated 08.05.2024 to Respondent (R-4
Original Application No. 476/202_5 titled “Hriday Narayan

Sir,

as per Notice Copy enclogeq

) in
Mishr Vs State of U.P. & Oy, "

-reg,

The aforesaid application was listed before

thé Tribunal on 26.04.2024, when the Iribunal jn;.
alia passed the following order (reproduced re

levant extracts only):-

“6. Notice be issued to respondent No. 4 again and be served

the District Magistrate, Basti and Jor this purpose

Magistrate, Basti by E-mail JSor getting service
N report in this regard,

on respondent no. 4 through
notice issued to it be sent to the District
of the same effected on it and sending his

)

?\i’) ) 7. List for further consideration on 25.07.2024.” i

7\ 7

/ )< 2. In pursuance of the order dated 26.04.2024 passed by Hon'ble Tribunal, notice du:cd j
08.05.2024, 1s enclosed with the request to serve the said notice to Respondent (R-4 as per Netice

Copy enclosed) mentioned in the notice & send the service report.

W(\ oA - With regards
99 ) 4

o))

/7
—~ A1 s
Consultant (Judicial), /

National Green Tribunal
Encl: As stated above,
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BY SPEEDPOST A.D/EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Qriginal Application No. 476/2023

Hriday Nerayan Mishr Vs. State of U.P. & Ors.

To
1. M/s Vaibhav Brick Field
Village-Pikora (Tenui), Post Office-Tinich, Tehsil, Harraiya, Basti

Uttar Pradesh 272155~~~ oo (Respondent no 4)

NOTICE

n was listed before the Hon'ble Tribunal on

Whereas the above titled Applicatio
bunal inter-alia passed the

26.04.2024 (copy of order & application are enclosed), when the Tri
following order (reproduced relevant extracts only):-
i

erved on respondent no.4
otice issued fo it besent o
of the same effected on it

w6, Notice be issued 1o respondent No. 4 again and be s
through the District Mugistrate, Basti and for this purpose
the District Magistrate, Basti by E-muil for gerting service
and sending his report in this regard.’

7. List ﬂ)rﬂlr{lwr consideration on 25.07.2024”
—_— Rk R R

2. Now, take (urther notice that the above matter will be listed for further consideration :

before the Hon'ble Tribunal on 25% July, 2024, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the
Hon’ble Tribunal either in person or by a pleader duly instructed, and file reply/response, @ per
directions of the Hon’ble Tribunal vide Order dated 26.04.2024.

hat in default of your appearance on the date above mentioned. the

3. Take further notice t
said Application will be heard and determined in your absence.
hand and the seal of this Hon’ble Tribunal, on this 08" May, 2024. (

4. Given under my
Note: (For Orders, Cause

WHW. g'l'(’L"Uﬂjf_’?(ll};lL;l/\_'.ﬂy. 4
1))

Consultant (Judicial)y NGT

Lists & other information, please visit our websile
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ANNEXURE - 4

éﬁ \ National Green Triibnal Bar Association

Vf mmm\\ﬁ Room No. 28, NGT Complex, Faridkot House, Copernicus Marg, New Delhi - 110001
\Q\ \\/ Tel. - +91-9910811802 E-mail : info@ngtba.org Website : www.ngtba.org
M’
Date : nlma/lmuq

Receipt No. : 432 \

0
Received with thanks from NCA‘(QN\J\ Cf\m ........ \ &Ubw\_ﬂi ................................
an amount of Rupees .. (W?J’V’\"j 6’\/\0\1}; QI\A ..... @i\l ...... / .......................................................

through Cash / Cheque / Bank Draft No. .3 BBEB .ot
Dated . 7-—‘)__\ Gj\ao 2JA..... drawn on . S}w‘ﬁ.&mlﬁ ..... # j;\ JJ" (8&311’) DM
on account of ...\ Grr..... Ban... Bssca C.IOA.L)I'J. ......................................................................
Treasurer | Secretary
ooy
NGT BatAssoclatiom

4 ..%1..00.0 .............. 28
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